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of the Administrative Trikunals Act,1985

has been filed,

In the aforesaid premises,this
Original Application is disposed of with
direction to the Respondents to look to the
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o,ﬁ,)and pass necessary consequential orders,
within a period of six months from the date of
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over to the learned counsel appearing for the
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Standing Counsel for the Railwaysson whom a
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